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OA. 350/217/2014 | . Dateof order: 25.02.2019

CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH , -

Present ; Hon’ble Ms.Manjula Das, Judicial Member
Hon’ble Mr. N. Neihsial, Administrative Member

'Sri Ram Debabrata Ghosh, son of late Ram
Gour Ghosh, aged about 63 years, residing at
17a/1, Hem Chandra Naskar Road, Kolkata-
700010, FL. 4 B, retired service Auditor
Principal Accountant General (Audit), West

Bengal.
: .....Applicant.
e -versus-
) ,é},\\}l f)t:qz{ |
}!}&?1.‘ Afon dla,at\rough Minister of Personal
’ P& 1041 ncé‘é Pension, Department of
5 5 & 8 Traujlig, New Delhi- 110011,
\© 7

by /‘EQC%?H oglerwand ditor General of India
3’*« f"f 4 (CAG) ,Sf’lieen’a/agaIUpadhyayaMarg, New
A k‘ . Delhl 1‘10121»«*
3, The Pnncnpal Account General Office of the
Principal Accountant-General (GSS Audit),
West Bengal, Treasury Bunldlng, Kolkata-

700001.
. : o o ....Respondents.
Forthe Applicant -2 Mr. T. Das, Counsel
For the Respondents : Mr. B. Debnath, Counsel

ORDER(Oral)

- Per Ms.Manjula Das, JM:

Heard 1d. counsel for both 31des
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2. The applicant has approached this Tribunal seeking the following

reliefs:

“8.(a) A declaration that criminal case lodged against the applicant
having not been pursued and not serving as an date as also being

not connected with the discharge of service of the applicant as
senior Auditor the applicant is entitled in law and in equity to be
granted arrears of service benefits including MACP, salary and
allow a suspension period and commutation pension.

(b) An order do issue directing the respondent to grant the arrear
suspension period w.e.f. 13.3.1999 to 16.7.2002.

(c ) An order do issue direction the respondents to give benefit
under MACP w.e.f. 2008 at per with his juniors.
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(d) And to. ‘p’a‘§§ sucﬁ,f-’tf ther order/orders and/or
e e

dshipsitay thinks fit and proper.”
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3. Brief facts of the case &f thé B0} e € subgnitted by his Counsel, are

b

14.06.1973. During the

AN % o j
course of service, he got s%y;ez ~al"‘-.“p1;01-“no_tu_i'é‘h 'd he retired on 31.01.2010
while working as Senior Audits'ff"‘tb which post he was promoted on

23.11.1992. The case of the applicant is that one criminal case was lodged

against him on 19.03.1999 and, conseql;}ently, he was put under

suspension. Hq filed O.A. No. 1927/2(.313,vwhich was disposed of vide order
dt. 12.11.2010 lwith.direction‘ thét thére being no charge sheet/trial against
the aLpplican£ in the criminal case aﬂd there being no disciplinary case
against him, the retiral benefits should be paid to the applicant immediately

as per rules and the criminal case will take its own course. The department

i challenged this order before the Hon’ble High Court in W.P.C.T., which was

”d:._ié'.missed. He submitted that MACP was not granted to the applicant only




PR N . . Cerame e e

on the basis of‘ criminal case being Chitput P.S. Case No. 90 under Section
498A/406/34 of IPC, Ld. Counsel for the applicant submitted that the
authorities, thereafter, 'havé only granted pension and DCRG to the
applicant' whereas he is entitled to arrear of pay for suspension period as
well as promotion under MACP, -as per his juniors, as the said period was
regularized. Ld. Counsel for the épplicant furfher submitted that no
departmentél proceeding was ever initiated against the applicant.

4. In ﬁew of thé aforesaid, without going into the merit of the case, we
direct the applicantlto make a comprehensive representation putting forth
his grievances before the approprlate /- competent authority mthm 2 period of

\NiStrg,. 4N
one month from the date of r@é@ pt o the c‘pr\.{)f this order. On receipt of
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hal‘lg:l pose of the same within

oppprtumty to the applicant of

U .
being heard and shall pass a rease n'dz,an Qgeakl /g order.
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5. It is made clear that dqcrs@gjio a‘i‘rwc /s{all be communicated to the

apphcant forthw1th

6. With the above dlrectlon the O.A. stands d1spose of accordingly. No

‘order as to costs. | ' | £\
(N'Nethsial}j ——— | ~ (Manjula Das)
Member (A) ‘ Member (J)
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